Comm, on
Pri. M. B. and
Res. Minutes

(ii) The Export of Inorganic
Chemical (Inspection) Amend-
ment Rules, 1976, published in
Notification No. 3.0. 2559 in
Gazettla of India daied the 10th
July, 1976.

[Placed in Library. See No. LT-
11255/176].

(4) A copy of the fextiles Com-
mittee (Appeal to the Tribunal)
Rules, 1976 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 296(E) in Gazette of India
dated the 19th April, 1976, under
sub-section (3) of section 22 of the
Textiles Committee Act, 1983, {Piac-
ed in Library. See No, 1 T-11256/76.]

(5) A copy each of the following
papers under sup-section (3) of
section 619-A of the Companies Act,
1956. read with clause tc) (iv) of
the Proclamation dated the 3lst
January, 1976 issued by the Presi-

ont in relation to ithe State of
Tamj) Nadu:—

(i) Review by the Government
of Tamil Nadu on the working of
the Tamil Nadu Textile Corpora-
tion Limited, Madrar, for the year
ended 3ist December, 1974.

(1i) Annual Report of the Tamil
Nady Textile Corporation Limited,
Madras, for the year ended 31st
December, 1974 along with the
Auditeg Accounts and the com-
ments of the Comptroller and
Auditor Genera) thereon.

[Placed in Library. See Nos. LT-
11257/76 LT-11255/76.]

—

12.02 hrs. .

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
MINUTES
SHRI G. G. SWELL (Autonomous
Districts): 1 beg to lay on the Table
Minutes of the Sixty-nintk: and Seven-
tieth Sittings of the Committee on
Private Members’ Bills and Resqlu-
tions held during the current session.

cotmem—

BHADRA b, 1808 (SAKA)

Messages from 186
Rajya Sabha

COMMITTEE ON ABSENCE OF
MEMBERS

MinutEs

SHRI VEKARIA (Junagadh): I beg
to lay om the Table Minutes of the
sitting of the Commutte2 on Absence
of Mambers from the Sittings of the
House held on the 25th August, 1976.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
hqu to report the following messages
received from the Secretary-Gencral
of Rajya Sabha: —

(i) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting helq on
the 26th August, 1976, agreed with-
out any amendment to the Burn
Company and Indian Standard
Wagon Company (Nationalisation)
Bill 1976, which was passed by the
Lok Sabha at its sitting held on the
24th August, 1976.”

(ii) “In accordance with Lthe pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabhe that the:
Rajya Sabla at its sitting held on
the 26th August, 1976, agreed with~
out any amendment to the Braith-
waite and Company (India) Limitzd-
(Acquisition andq Transfer of Under-
takings) Bill, 1976, which was pass.
ed by the Lok Sabha, at its sitting
held on the 24th August, 1976."

(iii) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con-
duct of Businzss in the Rajya Sabha,
I am directed to return herewith
the Delhj Sales Tax (Amendment
and Validation) Bill, 1976 which
was passed by the Lok Sabha at its
sitting held on the 24th August. 1976,
and transmitteg to the Rajya Sabha



